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cient quantity of alcohol to the public sector 
units suffering from its scarcity for produc
tion of medicines; and

(b) the details of suggestions received 
in this regard and the action taken thereon?

THE M’MISTER OF STATE IN THE 
MINISTRY Ot- CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN)(a) and (b) 
The requirements of alcohol of the pubfic 
sector units for production of medicines are 
being duly catered to through inter-State/ 
intra-state allocations from time to time.

Public Grievanoes

19. SHRI BHAGWAN SHANKAR 
RAWAT; Willthe PRIME MINISTERpleased 
to state;

(a) the numt)er of public grievances 
received l>y the Ministry of Personnel, Public 
Grievances arxi Pensions during the period 
from Apra 1,1990 to March 31.1991:

concerned wHh the subject matter. They 
take appropriate action and intimate the 
complainant/petittoner about it Tlwreisno 
centralised system for recording action taken 
in respect of indivkiual grievances.

Allotment of Govemnwnt AoeonMnoda> 
tion

20. SHRI JEEVAN SHARMA: WUI the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Government flats In Delhi 
have been allotted to persons other than 
government servants and MPs;

(b) if so. the details thereof and the 
reasons therefor;

(c)thedetailsofthecriterialaiddownfor 
different categories of persons to whom the 
flats have l)een allotted and since when this 
practice Is in vogue and the number of times 
the criteria was changed;

(b) the number of grievances out of 
them upon which action has k>een taken;

(c) the number of grievances found to 
be correct; and

(d) the number of guilty persons against 
whom action has been taken where the 
grievances were found correct?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA) (a) to (d) The Ministry of 
Personnel. Public Grievances and Pensions 
received about 150C0 complaints/pubric 
grievances during the period Aprill. 1990to 
March 31. 1991. These were sent to the 
Ministries/Departments concerned for tak
ing necessary action expeditously. Griev
ances are substantively dealt with by Minis
tries /Departments that are administratively

(d) the details of the categories of per
sons to whom the flats ware albtted and for 
how long a period, giving the maximum 
period permissible;

(e) whether any maximum income crite
ria has also been fixed for each category of 
persons; and

(f) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes.Sir.

(b) and (c) The details of such aUot- 
ments are given in the Annexures l-VI.

Certain non entitled categories such as 
freedom-fighters, social worî ers and artists 
were aOotted form the beginning after getting 
the approval of CCA in indivkiual cases.
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Fomial QUidofifiss, how8ver, wore formu
lated wfth the awrovai off CCA in 1981. 
These were iBviewed in 1985 and again in 
199a The aiiolinent to journalists from the 
Press Pool is governed by separate guide- 
ines detsAs of which are given in the at
tached statement 1 to XL Broadly, these 
guideines include conditions that the per
sons should be eminent in his field and 
sliould not own a house at Delhi. Recom
mendation of the concerned Ministry/De
partment is also required and the allotment is 
made for a specified period. The policy re
garding other categories is presently under

(d) The foMowing are the categories:-

1. Freedom Fighters

2. Eminent Artists

3. Social Workers (Asiad Flats)

4. Miscellaneous Categories

5. Press Pool

6. Scientists. Technologists, Distin
guished Academicians eta (Asiad 
Flats)

Mormally. the allotment is made for a 
maximum period of 3 years suk>ject to re
view.

(e) and (f) A maximum income limit of 
Rs.3000/- has been fixed except in the case 
of freedom Fighters where no such limit is 
prescribed.
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STATEMENT VII

No. 12016(2)/80-Pol.1l (Vol.lll) (i) 
Gk)vemment of India 
Directorate of Estates

New Delhi, the 24th October. 1985 

Office Memorandum

Subject: Review of guidelines for
allotment of general pool 
accommodation- Free
dom Fighters.

Guidelines for allotment of general pool 
accommodation to Freedom Fighters were 
reviewed by the Cabinet Committee on 
Accommodation at its meeting held on 12th 
Sept., 1985 and the following guidelines 
have been approved:-

2. Freedom Fightersof All India Stand
ing may be allotted general pool 
residential accommodation pro- 
vided:-

tionasfreedomfigliterand 
also obtain the approval 
of the Minister-lncharge; 
Home Ministry.

d) the type of accommoda- 
tbn would be restricted to 
type-D and bebw;

e) licence fee would be 
charged at FR-45A and 
duration of allotment 
would be limited to the 
period for which the free
dom fighter has to un
dergo medical treatment 
in Delhi subject to a maxi
mum period of two years.

3. All allotments made may be re
viewed keeping in view the above 
guidelines. In future also albtments 
may be made only strictly accord
ing to the above guidelines.

a) They do not own a house 
or flat in their name or in 
the name of their family 
members or dependents 
anywhere in India;

b) The accommodatbn is 
required by them for 
bonafida medbal treat
ment of the freedom 
fighter for which adequate 
facilities may not be avail
able in the State/piace of 
the freedom fighters;

c) the case is specifbally 
recommended by the 
Ministry of Home Affairs 
who should give detailed 
justifbation necessitating 
albtmentof accommoda-

To

Sd/-
(V.S. Raman) 

Deputy Director of Estates

1. Asstt.Director of Estates(CDN.I) 
Sectbn.

2. All Allotment Sections of the Dte. of 
Estates; Hostel/Region Sectbn.

3. All Deputy Directors

4. Ministry of Home Affairs (Shri. E.N. 
Singh), Under Se-secretary, (Free
dom Fighter Sectbn).

5. Shn. H.R. Goel, Deputy Secretary. 
Cabinet Sectt, New Delhi.
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No. 12016(2)/88-Pol.ll (Vot.lll)(ii) 
Gk>vernment of India 

Ministry of Urban Development 
Directorate of Estates.

New Delhi, the 24th Oct. 1985

Office Memorandum

Subject:- Review of guidelines for allotment 
of general Pool aocommodation- 
Eminent Artists.

(e)

(f)

(9)

The type of accommoda
tion should be type-D be-
bw;

Existing allotments made 
of higher types should be 
reviewed;

licence fee should be 
charged under FR-45-B 
with departmental charges;

duration of albtment would 
be three years and cases 
of allotment to be reviewed 
once in a three year;:.

Written Answers 128

Guidelines for allotment of general pool 
aocommodatbn to eminent artists was re
viewed by the Cabinet Committee on Ac- 
commodatbn at its meeting held on 12th 
September, 1985 and the following revised 
guidelines have been approved:-

2. Upto 15 eminent artists may be albt- 
ted general pool aocommodatbn provided:-

(a) he/̂ he or any member of 
the family or dependent 
does not own house or pbt 
of land anywhere in India;

(b) Each case has the specif b 
recommendatbn of the 
Deptt. of culture and Minis
try of lnformation& Broad
casting with the approval 
of Minister Incharge;

(c) The artist make useful 
contributbn to society and 
total income from all 
sources is not more than 
Rs.3OOO/0.m.

All existing allotments may please be 
reviewed and feture allotments made strictly 
according to the above guidelines of the 
Cabinet Committee on Accommodation.

To

Sd/-
(V.S. Raman) 

Deputy Director of Estates.

1. All Albtment section, CDN-I sec
tion.

2. Regbns/Hostel section,

a. All Deputy Directors.

4. M/o Human Resources Devebp- 
ment {Deptt of Culture), Shastri 
Bhavan Sh. B.N. Sharma A.EA).

5. Shri. P.S. Takas Under Secy. MA> 
l&B. Shastri Bhavan. New Delhi
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STATEMENT-IX

No. 1206(2)/89-P0l.ll(Vol.ill)(vii) 
Government of India 
Directorate of Estates

New Delhi, the 24th October, 1985

Office Memorandum

iv) the type of accommoda-’ 
tion would be restricted to 
type-D;

V) licence fee should be 
charged under FR-45-B 
with departmental charges;

Subject: Review of guidelines for allot
ment of general pool accom- 
modation-Miscellaneous cate
gories (persons engaged in 
useful work of national stand
ing).

Guidelines for allotment of general pool 
axommodationto persons engaged in useful 
work of National Standing were placed be
fore the Cabinet Committee on Accommo- 
datbn at Its meeting hekJ on 12th Septem
ber, 1985 and the following gukielines have 
been approved by the Committee

liil uptolShousesinallasperexisting 
decision may be allotted to these 
categories of persons who are 
engaged in useful work of national 
standing provided:-

i) he/she or any member of 
the family or dependent 
does not own house or plot 
of land In Delhi;

u) the case as specifically 
recommended by the con
cerned Ministry with the 
approval of the Minister- 
Incharge;

ill) total income of person from
all sources is not more than 
Rs.3.000/- pm;

vi) the person concerned 
should not be in regular 
employment under the 
Govt, or any other semi- 
GovtVprivate organisatbn;

vii) the duration of allotment 
would be for three years 
and no extensbn beyond 
this period should be al- 
k)wed;

2. It is requested that all existing cases 
may be reviewed in the light of the above 
decision and further action taken and in 
future allotments may be made strknly ac
cording to the guidelines approved by the 
Cabinet Committee on Accommodation.

Sd/-
(V.S. Raman) 

Deputy Director of Estates

To

1. Asstt. Directbr(CDN.I Section).

2. All Allotment Sectbn including Hos- 
tel/Regbn Section.

3. All Deputy Director of Estates.
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STATEMENT-X

No. 12016(1)/89-pol.ll 
Government of India 
Directorate of Estates

New Delhi, dated 11th July.’90 

Office Memorandum

Subject:- Review of guidelines for 
allotment of general pool 
Accommodatbn to ac
credited Press Corre
spondents and Journal
ists.

Guidelines for allotment of accom
modation from the Press Pool to 
accredited Press Correspondents and 
Journalists were reviewed by the 
Cabinet in its meeting held on 9.5.90. 
The Cabinet approved that the exist
ing pool of 110 residential units which 
had previously been reduced to 103 
units may now be increased to 120 
units for providing accommodation to 
accredited Press Con’espondents and 
News Cameraman subject to the fol
lowing conditions:-

(a) He /She does not own a house in his/ 
her name or in the name of family member of 
dependents at the time of albtment or sub
sequently in Delhi.

(b) The case shall be finalised after 
taking into consideration the recommenda
tions of the Screening Committee set up by 
the Ministry of I & B headed by the Principal 
infomiatbn Officer of which Joint Secretary/ 
Additional Secretary (Estate) and Director of 
Estates shall be exOffice Members, and 
four Joumalists to be nominated by the M/d 
UI&B shall be Members.

(c) He/She is a correspondent repre

senting India Press and not any foreign 
Press/Media.

(d) The persons concerned and draw
ing salary upto Rs.3000/excluding convey
ance allowance; and

(e) Such of these allottees who are 
drawing emoluments upto Rs.3000/p.m. 
would be charged licence fee under FR-45- 
A in flat rate of licence fee under FR-45-A 
whichever is higher. Those drawing beyond 
Rs.3000/- P.m. would be charged special 
licence fee, where they are occupying ac
commodation albtted in the past.

(f) The type of accommodation would 
be determined on the basis of the basic pay 
of the official, but limited to type V-A or lower 
types; allottees of the accommodation higher 
than type V-A may be allotted type V-A 
accommodation if they are otherwise eligible 
immediately;

(g) The duration of altotment be upto 
three years; the position be reviewed there
after.

(h) They would be periodic review of 
accradition of Press Correspondents/New 
Correspondent of the Ministry of Informatbn 
& Broadcasting and the Directorate of Es
tates would be informed of changes, if any. 
to enable cancellatbn of albtment.

(i) No editor of Newspaper should be 
eligible for albtment from Press 
Pool/General Pool.

(I) The albtment shall be made keep
ing in view the senbrity list main
tained by the PIB.

2. It is requested that immediate action 
may kindly be taken according to the guide
lines approved by the Cabinet as indicated 
above.

Sd/-
(H.L Bhatia) 

Dy. Director of Estates(Pol).



133 Written Answers 

To

KARTIKA29,1913(S>4/C4) Wrkten Answers 134

STATEMENT-XI

1. Asstt. Directors of Atlotinent Sec
tions

2. Co-ordination-l Section.

3. AH Deputy Directors of tine Dte. of 
Estates.

Copy to

1. Ministiyofl&B.

2. The Principal Information Officer. 
Press linformation Bureau. Shastri 
Bhawan, New Delhi.

3. Cabinet Sectt

Sd/-
(Munish Girdhar) 

Asstt. Director of Estates (pol.ll).

No. 12035(13)/84-Pol.ll 
Government of India 
Directorate of Estates 

Ministry of Urban Development

New Delhi, dated the 13.1.87 

Office Memorandum

Subject: Earmarking of flats in the 
Asiad village for allotment 
to specific categories of 
officials and non-officials.

Government have purchased 150 flats 
in the Asiad Village from the DDA. The 
question of albtment of the flats to various 
categories of officials and non-officials has 
been considered and it has been decided by 
Government to make albtment as folbws:-

S,No. Categories No. of flats

1. Scientists and Technobgists 
who wouki be appointed to Govt, 
sen^be on contract basis or 
taken on deputation from research, 
institution. Universities etc.

2. Distinguished academbians/Managers 
Administrators who are required by 
Govt, for short terms on ad-hoc 
assignment or awarded felbwship 
such as Jawahar Lai Nehru Felbwship 
provbed that the perbd of allotment 
woub not exceed three years or the 
period of felbwship. whbhever is less.

3. Eminent Artists of All India standing 
in the disciplint of musb. dance and 
other connected disciplines

4. Social Workers specially women of 
natbnal standing.

60

30

20

20
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2. Guidelines for allotment of these flats
are as foliows:-

(1) Scientists/Technologists:

(i) Scientists/Technologist is ap
pointed to Government service 
on contract basis of taken on 
deputatbnfrom research Institu
tion/Universities etc.

(ii) He/She or any member of the 
family of dependent does notown 
house/flat in Delhi.

(iii) The case is recommended by 
the concemed Ministry/Depart
ment with the approval of Secre
tary/Ministry concerned.

(iv) Type of accommodation to be 
allotted would be decided on the 
basis of the pay of the Scientists/ 
Technologists;

(v) Licence fee will be recovered at 
normal rate as is applicable to 
Government employees of the 
same category;

(vl) Allotment will be reviewed every 
three years.

3. Distinguished Academidans/Managers/
Administrators etc.

0) Such Academidans/Managers/ 
Administrators whose services 
are required by Govemment for 
short them ad-hoc assignment 
or are awarded fellowship such 
as Jawahar Lai Nehru Fellow
ship;

(ii) He/She or any member of the 
family or dependent does not 
own house/flat in Delhi;

(iii) Licence fee will be recovered as 
for Government employees of 
similar category.

(iv) The period of albtment would be 
not exceeding three years or the 
period of fellowship, whichever 
is less.

(v) The case is recommended by 
the concerned Ministry/Depart
ment with the approval of the 
secretary/Minister.

3 Eminent Artists:

(i) The person should be an emi
nent artist of All India standing in 
the discipline of music, dance 
and other connected disciplines;

(ii) He/She or any member of the 
family or dependent does not 
own house/flat in Delhi.

(iii) The case should be specifically 
recommended by the Depart
ment of Culture or Ministry of 
Information & Broadcasting with 
the approval of Minister in charge.

(iv) The artist makes useful contribu
tion to society and total income 
from all sources is not more than 
RS.3000A p.m.

(V) Type of accommodatbn wouM 
be two bed room flat (Type D)

(vi) The duration of the albtment 
woub be three years and each 
case should be reviewed every 
three years;

(vii) Ucencef ee will be charged under 
F.R. 45-B with departmental 
charges.



137 Wr^en Answers KARTIKA29.1913(S/»>C4) Written Answers 138

Social Workers Specially Women of 
National standing:

(i) The person concerned is en
gaged in useful work of national 
standing and belonging to re
puted voluntary organisation.

(II) He/She or any memt>er of the 
family or dependent does not 
own house/fiat in Delhi.

(ili) The case is specifically recom
mended l>y the concerned Minis
try wtth the approval of the Minis
ter in charge.

(iv) Total income of the person from 
all sources is not more than Rs. 
3000f. p,m.

(v) Type of accommodatton would 
be restret: to two bed room flat 
(Type-D).

(vi) Duratnn of the allotment wouki 
be 3 years;

(vil) Licence fbe will be recovered 
under F.R. 4S-B with departmen
tal charger.

The above gukielines are brought to the 
noticeof the Ministries/Departments with 
the request that if they have got any 
case strictly conferred to the above 
gukielines, they may kindly sponsor the 
same for aHotment of the flats in the 
Asiad V/iUage with the approval of the 
competent authority. In respect of Gov- 
•mment officials, appUcatnn in from 
DELHI duly completed and counter
signed by the Head of Office/Depart
ment should also be sent

Sd/-
(LChoudhuri) 

Joint Secrataiy to the GovL of India.

To

All Ministries/ Departments of Government 
of India/ (secretaries by name)

Copy forwarded for informatton to:-

1. PS to UDM (5 copies)

2. PStoMOS(UD)

3. PS to Secretar/ Special Secre
tary

4. All Deputy Directors in Director
ate of Estates.

5. Allotment Type - Special, Type-
E, Type-D, CDN-ISectkm.

Sd/-
(V.S. Raman) 

Dy. Director of Estates (P).

Demand for Opthalmic and Optical 
Glass

21. SHRI. PURNA CHANDRA MAUK: 
Will the PRIME MINISTER be pleased to 
state:

(a) the annual demand of Opthalmic 
and Optical glasses in the country;

(b) the volume of productk>n in the 
country and the volume being imported;

(c) the total cost of import of optheimic 
and optical glasses;

(d) whether there is any proposal to 
produce more to save foreign exchange; 
and

(e) if so, the details thereof

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN) (a) The estimated demand for


